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THE SHER-I-KASHMIR UPIVERSITIES OF 
AGRICULTURAL SCIENCES ~ N D  TECHNOLOGY 

(AMENDMENT) ACT, 2002. 

Act No. X of $002. 

the assent of the- ~odernor on 2lst April, 2002 
-rad published in the Government Grutette dated 23rd April, 
2002). 

An Act to amad the Sher-i-Kashmik Univeities of Agricultural 
Sciences and Technology Act, 1982. 

Bei tumctedbytbclammud&~~tstch@atureinthe 
F'i-third Year of the Republic of ~ M & B  as Wows :- 

1. Sort title, extent and commem$nent.-(l) This Act way be 
called the Sher-i-Kaskmir Universities 4f AgncYltural Sciences and 
Technology (Amendment) Act, 2002. I 

(2) It shall come into force fiwn the iQte of its publication in the 
Government Gazette. 

2. Amendment of section 10, Act GPI of 1982.-For clause (iv) 
of section 10 of the Sher-i-Kashmir Univetsities of Agricultural Sciences 
and Technology Act, 1982, the followinej clauses shall be substituted, 
namely :- 

"(iv) the Vice-Chancellor of the Udversity, concerned ; 

(iv-a) the Vice-Chancellor of the othed University established under 
the provisions of this Act". 


